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PRINTING & STATIONERY DEPARTMENT

NOTIFICATION

Shimla-2, the 28" January, 2017

No: Mudran (B)4-1/2002.—The Governor, Himachal Pradesh is pleased to order that
Sh. Rajinder Kumar, Assistant Controller (Printing), (Class-I, Gazetted) in the Department of
Printing & Stationery, Himachal Pradesh shall retire from Government Service on attaining the age

of Superannuation with effect from 31-10-2017 (A.N).
By order,
NISHA SINGH,
Principal Secretary (P&S).
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AUTHORIATIVE ENGLISH TEXT
H. P. Ordinance No. 1 of 2017.

THE HIMACHAL PRADESH COURT FEES (AMENDMENT)
ORDINANCE, 2017

Promulgated by the Governor of Himachal Pradesh in the Sixty-eighth Year of the Republic
of India.

An Ordinance further to amend the Himachal Pradesh Court Fees Act, 1968 (Act No. 8 of
1968).

WHEREAS the Legislative Assembly of Himachal Pradesh is not in session and the
Governor of Himachal Pradesh is satisfied that circumstances exist which render it necessary for
him to take immediate action;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the following
Ordinance :—

1. Short title—This Ordinance may be called the Himachal Pradesh Court Fees
(Amendment) Ordinance, 2017.

2. Insertion of new section 42A.—After section 42 of the Himachal Pradesh Court Fees
Act, 1968, the following new section shall be inserted, namely:-

“42A. Special provision regarding suits, appeals, revision etc. filed by or on behalf of the
State Government before the Court.-Notwithstanding anything contained in any other
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provisions of this Act, where a suit, appeal, revision, review or other pleadings or
documents is filed or presented by or on behalf of the State Government or its officers in
their official capacity before any Court, no court fee shall be chargeable in respect of such
suit, appeal, revision, review or other pleadings or documents under the provisions of this
Act.”.

(ACHARYA DEVVRAT)
Governor.

(DR. BALDEV SINGH)
Pr. Secretary (Law).
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Dated........ ,2017.
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